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NOTES OF THE REGISTRY

ORDERS OF THE TRIBUNAL

REGISTER
@’ Registray

ORDER NO,1,DATED 31.1,2G¢00. 1

Heard My,Das,learned cainsel for the
applicant who submits that heig?esses for
early disposal of the represm.t\ation add ressed
tO Res.No.2 i.e. chi.f General Manager, Tel ec o-
mmunications,Orissa under Annexure-10 and does
not like to press the other reliefs mentioned
in the application at this stage. Applicant
files this application as legal heir of late
Ananda Ch.Mallik who died on 23,10,19] whi le
serving in the Respondents Department at
Berhampu}:. for realising the Re&prement dues as-i
also praying for his appointment under rehapili-
tati on. assistance scheme. Since representation
under Annexure-l0 as stated by him is pending,

I direct Respondent No.2 to dispose of the
representation dated 12,2, 99 (Annexure-10) if
pehdirxg with him within a period of 30 days from

of this order through

the date Of receipt of a copy

a speaking order under intimation to the applicant.g
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0.A, 1s accordingly disposed of,

learned counsel for both sides,

> RN

5

I have heard Mr.U.B.,Mohapatra,learned

Additional standing Counsel for the Department,

Copies of thes¢ orders be given to

. —%8
Member(Jucicial)




